open court

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

original Application No.525 of 2C03

Priday, this the 5th day ef septenber,2003

Kandghi Lal
Basfer Ho 69733913 Sweeper,

Bn.

g&n.bh Mr. Agxomtﬂ‘ﬂnr. JeMo

27 Bagps st ser

Post Sarila District- Hamirpur(U.P.).

ees-Applicant.

{By Advocate : shri Prem Chandra)

1.

2.

4,

Versus

Union of Indias,
threugh the Secretary,
Mini of Defence,
New Delhi.

Director General,
Boarder Security Force,

(Pay and Accounts Division)
Push Bhawan, Madangir
New belhi. St

Commandant,
H.Q. 73 Battalian,

B.S.F. C/o 86 A.P.O.

Commandant,
B.S.F. Training Centre,

Takanpur, Gwalior. e 0+ Re&spondents,

(By Advocate : Shri v,x,. pandey)

ORDER (ORAL)

B! Hon'ble Mr. A.K.Bh‘tmgar‘ JeMe 3

A.Te

This 0.A. has been filed under Section 19 of the

Act, 1985 with a prayer td direct the respondent nos.,

i
l & 2 to decide the representationﬁpf the applicant,which

is annexed as annexure 8 & 9 of the 0.A.

2.
in

on

he

the
the

has

The grievance of the applicant is that he worked
respondents' establishment from 17,.,12,69 to 21,6.85
post of Bwweper. The case of the applixant is that

not been given pension as per existing rules of the



w9 "

hﬁ: am of the opinion that
department. wWithout going into the merits of the case,/the

ends of justice shall better be served if the respondents
are directed to decide the pending representation of the

applicant dated 9,12.2002, in a time bound manner,

£ The 0.A. is finally disposed of at admission stage
itself with a direction to the respondent no.2 to decide
the pending representation of the applicant dated
9,12,2002 by a regsoned and speaking order, within a

period of three months from the date of communication of

£

MEMBER (J)

this order, NO costs,
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